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AJ. aircraft not PrOperly; Maintained 

4697. SHRI RATANSINH RAJDA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

('> whether it is a fact that AIr 
India . aircrafts are not properly 
maintained and looked after; 

(b) whether the complaints galore 
recorded in the logbook are totally 
ignored; 

(c) whether emergency doors are 
often blocked by passengers and es-
seniial articles like lite-jackets are 
not available and other services in-
side the aircraft are deteriorating 
day-by-day and articles are unser-
viceable; and 

(d) what steps are contemplated to 
rectify the above lacunae and set 
things right? 

mE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) to (c). Air India 
aircraft are properly maintained and 
all snages reported are attended to. 
Essential articles and safety equip-
ment are always available on the 
aircraft and these are maintained to 
the highest possible standards. 

·(d). Does Dot arise. .,' _' 

4698. SHRI AT AL BIHARI VAJ-
PAYEE: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state: 

(a) whether his attention has been 
drawn to a press report publiahed in 
the 'Indian Express' dated 1st August, 
1980 that a hundred thousand do~ 
amount was paid to an airline official 
to prevent the Indian Parliament from 
censoring Mc Donna} Douglas Com-
pany; and 

(b). facts and action taken in this 
regard? 

TIlE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): Yes, Sir. 

(b). The question of the alleged 
payment of one hundred thousand 
dollars to Airlines official was raised 
in .1969 and after preliminary inves'i-
gation by Indian Airlines, Ministry of 
Tourism and Civil Aviation had asked 
the Central Bureau of Investigation 
(CBI) to investigate the same. The 
C.B.I. after investigation had also 
filed a suit against Capt. R. P. Huilgol 
of Indian Airlines in the Court at 
Delhi. However, the Court held that 
the prosecution failed to bring home 
the charges and, therefore, the accus-
ed was acquitted. The C.B.I. did not 
consider it necessary to go in ~peal 
against the said judgement. 
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Raids conducted by Enforcement 
Directorate on premises of 

sehral Papers 

4700. SHRr K. LAKKAPPA: 
SHRr AJIT KUMAR MEHTA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that En-
forcement Directorate raided the office 
and premises of Sehgal Papers; 

(b) if so, full details of the incrimi-
nating documents seized; and 

(c) whether the Manasing Director 
of the f!ompany has violated FERA and 
if so, ~tails of action contemplated 
in the matter? 

THE MnTISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAW AI8INGH SISODIA): 
(a) to (c). Th'! officers of the In-
come-tax Deparlment, in associ3tion 
with the Enforcement Directorate , 
searched the premises of Mis. Sehgal 
Papers Ltd .. New Delhi and the resi-
dential premises of its President I 
Managir..g Director, Shri M. M. Sehgal, 
on 3-7-j980. As a -result of the 
searches, various reconts and foreign 
exchange Of the value ot Rs. 6,0001-
approximaely were seized. Investi-

~ gations IlJe ~m progress. It will not 
be in the interes\a of effective investi-
gations to disclose l\uther details at 

, 

I 

this stage. Based on the result 01 the 
investigations, appropriate action. in 
accordance with the law. will be 
taken. 
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